- ACT No. XXII o 1938

[PASSED . BY THE INDIAN LEGI@LATURE]

.(Recewed the - assent of the Governor General on
: the-24th September, 1938) ‘

An Act further to amend the Indian Aireraft
Act, 1Y34. 7

HERISAS it is expedient further to amend the

XXIT of 1034. Indian Aircraft Act, 19384, {for the purpose

‘ hereinafter appearing; It is hereby enacted as
follows:—

1. This Act may be called the Indlan Aireraft
(Amendment) Act, 1938.

XXII of 1634 2. After section 8A of the Indian Aircraft Act, 1984 rnsertion of
(hereinafter referred to as the said Act), the follow- 2% %°Yon 8D
ing section shall be inserted, namely :— 1934,

"8B. (I) If the Central Government is satisfied Emergency
that India or any part thereof is visited by £?:%§§ixﬁ)gr the
or threatened with an outbreak of any dan- public health, -
gerous epidemic disease, and that the
ordinary provisions of the law for the time
being in force are insufficient for the pre-
vention of danger arising to the public
health through the introduction or spread
of the disease by the agency of aircraft, the
Central Government may take such
measures as it deems necessary o prevent
such danger.,

(3 In any such case the Central Government ; fomT
‘may, without prejudice to the powers con-
ferred by section 8A, by notification in the
official (razette, malke such temporary rules

- with respect to aireraft and persons travelling

P - or things carried- therein and aerodromes as

. ' it deems necessary -in the circumstances.

b _(8) Notwithstanding anything contained in sec-
tion 14, the power to make rules under sub-
section (2) shall not be subject o the condi-
tion of the ruleg being made after previous

short titles
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publication, but such rules ghall nob.
remsin’ in force for more than three months
from the date of notification:

Provided. that” the’ Oéntral ‘Goverpment may by
special order continue them in - force for a
further period or _periods of not more than
three months in all.”

Amendment of 3. In section 10 of the said Act, for the words,
section ot figure and lettey ‘‘or section 8A’’ the words, figures
1p34. and letters “gaetion BA or section 8B’ shall be

substituted.
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